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REPORT 

I, the Chairman of the Committee on Absence of 

Members from the Sittings of the House, having been 

autborised by the Committee, present this their 

Thirt eenth Report. 

2. The Committee held its sitting on the 15th 

March , 1956 , and considered t hirteen applications • 
for leave of absence from Members . The recommendation 

of the Committee 'With respect to each application i s 

given below. 

3. Shri R. Venkate..raman. - The member has 

requested leave of absence f or the entire period of 

the Eleventh Session as he wa s attending the General 

Assembly of the United Nations at New Y~~k as a 
c;{..{SO 

representative of India . The member was_,(absent for 

21f- days (from the 8th September to the 1st October, 

1955) in the Tenth Session. The total period of his 

absence from the 8th September to the 1st October, 

1955 in the Tenth Session and for the entire period 

of the Eleventh Session amounts to 5~ays. The 

Committee recommends that leave of absence may be 

granted t o the member for this period. 

/ 4. Shri Udai Shanka.r Dube .- The member has 

requested leave of absence from the sittings of the 

House from the 2nd December, 1955 till the 23rd 

December, 1955 , in the Eleventh Session and for 

tne whole of Twelfth Session, on account of illness. 
The total period of his absence from the 2nd 

December to the 23rd December, 1955 in th.e Ele,venth ... 
Sessi on and tor the whole or Twelfth Session would 
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amount to 124 days. The Committee recommends t ha t 

leave of nbsence ma.y be gra.nted to the member !or 

59 days in the tirst inst'l.llce, i .e . upto the 22nd 

March , 1956. 

5. Shri N. D. Goyindaswami Ka,.chirorar . - The 

member bas applied fo r l enve of absence from the 

sittings of the House for tbe entire per iod of the 

Eleventh Session on account of the ill ness of bis 

wife. The member l as t a t t ended tbe sitting of the 

House on the 1st October, 1955. Duri ng the Twelf th 

Session the member bas been absent f rom t he 15t h 

February to the 12th March , 1956 . The t otal period 

of his absence during tbe Eleventh and Twelfth 

Sessi ons amounts to 6o days . The Committee 

recommends that leave of absence may be granted 

to the member for 59 days , i. e . upto the 11th 

Ma.r,cb , 1956 . 

6 . Shri K. Ananda Nambi ar . - The member has 

requested leave of absence from 1st December to 

23rd December, 1955 , on account of t he work lllllllt~~ 

connected with cyclone and floods in bis consti-

tuency. The member was also absent on the 1st 

Oct ober , 1955 in the Tenth Sessi on and from 21st 

November t o 30th November , 1955 i n the Eleventh 

Session. The member was pr esent i n the House on 

the 23r d December, 1955. The total period of his 

absence for 1st October , 1955 in the Tenth Session 

and from 21st November t o 22nd December, 1955 in 

the Eleventh Session amounts to 33 days . The 

Commit t ee recommends that leave of absence may be 

granted to the member for this period. 

7, Shri T. A.M. Subramaje. Chettiar . • The member 

has r equested leave of absence l e ~be '!'well tn0 
on account of his 

t he total period of bi s absence from 
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15t h Febru 
a.ry, 1956 t o 15tb Mar h 

30 days Th c , 
• e Committ ee r ecommends 

1956 amounts to 

absence may be gr anted 
t11at ieave or A..L 

t o the member tor this peri~~ 

B. Shr i N. Somana L- Th e member has reques ted 
l eave of absence from 15th Fe bruar1:r 

J to 31st March 
1956 on account of hi s 111 , ness , The tot al period 
of his abs ence f r om 15th February to 31s t Much , 
1956 11t111ki amount s t o 46 d~vs . ~ The Commit t ee 
r ecommends th t 1 a eave of absence may be grant ed t o 
t he member fo r t hi s period . 

9. Shri Sofi Mohd, Akbar.- The member has 

requested leave of absence f or the enti r e period 

of the Twelfth Session on account of his detention 

in t he Central J ail, Sr i nagar. The member was 

las t granted leave of absence from t he si t t i ngs of 

the Hous e upto 13th December, 1955. The t otal 

period of hi s a bsence from 14th December to 23r d 

December, 1955 in t he Eleventh Se ssion and f or the 
would 

entire period of the Twelfth SessionLamount to 

112 days. The Committee recommends tha t leave of 

absence may be granted to the member for 59 days i n 

the first instance i.e. upto 3rd April, 1956. 

10. Shri Kotha Raghuramaiah.- The member has 

requested leave of absence from 2 5t~~' 1956 

to the end ot the Twelfth Ses sion as be~ abroad 

as an alterna tive representative of India in the 

Trusteeship council of the U.N.O. The member bast 

attended tne House on 24th February, 1956. The 

total period of hi s absence from 25th February to 

~May, 1956 amount s to 92 days. The C~mmittee 
~ 1.'::mmends that leave for 59 days may be granted to 

h f i t i nst ....... ce, ,". 6 • • il 211L the member in t e r s c~ ~ v-r,/YQ ~ 

~/ 19£6. 
P . T. O. 



6

4 

11 • Shrimati Indi r a A. Maydeo. - The member 

has reques t ed leave of absence f r om t8tb 

February t o 20th March, 1956, on account ot some 

unavoi dable di! !iculty at her home . The total 

peri od of her absence f rom 18th Febr uary t o 

20th March, 1956 amounts to 32 days . Tbe 

Commi t t ee recommends that leave of absence may 

be gr anted t o the member for thi s peri od. 

12 . Shri B1 r ajdsor Ray. - The membe r bas 

requested leave of absence f rom t he sittings or 

t he House from the 15th February to the 3rd 

March, 1956 on account of hi s illness . The 

total period of hi s a bsence f r om 15th February 

t o 3rd March, 1956 amount s to 18 days . The 

Commit t ee recommends that leave o f absence may 

be granted t o the member f or t hi s period. 

13. Shri Sibnaravan Singh Mahapatra .- The 

member has r equested leave of a bsence on account 

of his continuous ill health. The member l ast 

attended the sittings of the Hou se on 13th 

August, 1955. The total period of his a bsence 

from 16th August ~ 14th and 15th Augus t being 

holidays ) to 1st October, 1955 in the Tenth 

Session, the whole of Eleventh Session and 

from 15th Febr uary, 1956 upto the 7th March , 

1956 (the date ot application) amounts to 

102 days. The Committee recommends that 

absence ot the member upto the 7th March , 

1956 may be condoned. 

P. T. O. 
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14. Jhri L:how¥-harnoon Gohain . - Mho wmbor has bP1?n 

ab3~nt f rom the sittin.z~ of the llrrnno f!"Orn the 9th 

.JCDter.iber , 1755 to the 23rd Fe 1ru•1ry , 1956 for a t"~~l 

period of 65 days . The member hus a'lplied for l-e:we for 

this period on account of his illness and also as he was 

oc cupied with the relief work in the flood affected 

a r eas of hls cons tituency ancl tour of the N . ~ . F . A . The 

Commit, tee recommends that absence for 65 <lays may be 

condoned. 

1 5. 3hri Viuch1ki l 03a . - 'i'he me'nbcr h:rn been 

contin-.iously absent from the sit.tings of Lok Sabha since 

1a t Jeotember ,1 955. The total ocriod of his ab1enr.e from 

1 :. t 3e?ternber to the 11 th 1·1arch, 1 950 nnow1ts to 90 days • 

'::.'he member has stated in his application that the re was 

illne::>s in his fanily and two of hi3 grand-cll ilnren d ied 

after urolonged illn e~rn . The Committee recomr'lends that 

the ab3ence of the member for the entire period may be 

condoned. 

16 . In certain cases the Commi ttee obs erved that 

members apl)l i ed fo r leave of absence aftJer .. , t be expiry 

of the period of 60 days o~ continuous absence f rom the 

sittings of the !louse. In this connection the Gollrnitt e e 

obs erved that unless applications for leave of absence 

1~ere sent in time in future , there may be complications 

and the Committee may find it difficult to reco mmen d 

condonat i on of the period of abs~nce in such cases . 

17. ,\ statement showing n ames of nmnbers who have been 

continuously absent from the sittinBs of tre House for 

nore than 1 5 days during the Eleventh 3ession i s l aid 

on the Tabl e . 

The 

Mt;\. DGLHI , 
IL. 

7 ~- · March, 1956. 

G. s. J\L':'3JU1H , 
· G hairr:il n. 


